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Review of Electoral Rolls
303. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of

LAW, JUSTICE AND COMPANY
AFTAIRS be pleased to state:

(a) whether Government propose
10 review the electoral rolls in the
country which are very defective
and if so, the detail: thereof;

(b) whether it is a fact that most
of the electora) rolls contain names
of those persons also who have either
left the country or have died; and

(¢) the measures being taken by
Government for deleting the names of
foreigners from electora]l rolls?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL):
(a) There is, at present no proposal
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under the consideration of the Elec-
tion Commission to revise the elec-
toral rolls throughout the country,
except in States where elections to
the Legislative Assemblies are due
in 1979 and 1980. However, the
Commission propose to undertake in-
tensive rcvision of the rolls before
the next General Elections. The in-
tensive revision of the electoral rolls
will be don, by house to house enu-
meration, allowing sufficient time for
filling claims ang objecctions and pro-
rer disposal of claims and objections
after on-the-spot verification.

(b) In the absence of specific
complaints, it is not possible to say
whether the electoral rolls contain
names of persons who hag left the
country or who are dead. It s,
however, possible that the names of
~ome voters who have dieq or of
those who have left the places of
their ordinary residence, might have
confinued in the electoral roils in-
spitr of the best efforts to maintain
electoral rolls up-to-date.

(¢) The question of laying down
clear gzuidelineg for the determina-
tion of citizenship of persons seek-
ing enrolment in thc clectoral rolls
and of setting up the necessary ad-
ministrative machinery for deciding
cases of persons whose citizenship is
doubtful, is under consideration of
the Government.
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Inquiry agawmsy Companies for mak-
ing Contributiions ty Political Parties

305 SHRT K RAMAMURTHY:
Will the Mister of LAW, JUSTICE
AND COMPANY AFFAIRS be plcas-
ed to state:

(a) whether the inquny agamnst
such vf the companies ge have «ar-
cumvunied the hanmng of contribu-
tion to political parties with the ac-
tive conmvange of Chartereq Ac-
countanis by giving advettisements
at exorbitant rates. in utter dispro-
portion to the henefils to be dernved
from such adverty emenis, o the
Souvenir of a political party, has becn
completed; and

(b) 1if so, the aclion proposed to
be taken again-t these Companies
and the Chartere g Accouniant  whose
complicity has also been  estabhish-
ed?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND 1IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFATRS (SHRI S D PATIL):
(a)} and (b). The report on the in-
quiry condurted by the Cential Bur-
eau of Investigation regarding sub-
scriptions to souvenirs hrought out
by a political party has just been re-
ceived by the Government and i< under
examination If the result of cxami-
nation of the report vreveals any
contravention of the provitions of
the Act by any person including
Chartered Accountants, action as ap-
propriate under the law will be taken
by the Government,
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Indian Army Officers Court Marti-
alled on charges of Spying for
Pakistan

306. SHRI K. MALLANNA,

SHR; SHANKARSINHJI
VAGIIFLA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA.

SHRI CHIMANBHA] H.
SHUKLA:

DR. BALDEV PRAKASH:

SHRI DILIP CHAKRA-
WARTY:

SHRI NiHAR LASKAR:

Will the DEPUTY PRIME MINIS-
TER ANI? MIN'STER OF DEFENCE
b pleased to state:

tay whether 1t 35 a fact that some
ofucer of the Indian Army were
cowry  1wtialled oy charges of spy-
Mg ang cspionage for Pakistan; and

(by 1f 50, ths names and runks as
well s the detals  regarding  the
charges levellcq against them by the
Mutary Court?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b) Some monthg ago, «ome Army
officers, Junior Commussioned Offi-
cers and Other Rank- were arrested
for indulging in espionage activifies
on behalf of intelhigence agents of
a neighbouring country. Court Mar-
tial proceedings have either been
completed aiready or are in progress
in certaimn cases The remaining
case; are at varoug stages of in-
vestigation ang further action under
the law and the rules i< in the hand.
1t will not be in the public interest.
to disclose any further details.





